
BEFORE THE NATIONAL GREEN TRIBUNAL, SITTING

AT CHENNAI

ORIGINAL APPLICATION NO. 9 OF 2023

(Under Section 18(1) r/w Section 19(1) of the National
Green Tribunal Act, 2010)

IN THE MATTER OF:

Forum for Social Justice & Anti-Corruption (NGO) Rep. by
its Genera-l Secretary, Door No. 58-14-87 /28, Marripalem,
Vuda Colony, Visakhapatnam - 530018, Phone:
8688 1 B 1 1 1 6, E-Mail: a.mallibabu(ldgrneri.lom

VERSUS 
".......APPLICANT

1. State of Andhra Pradesh Rep. by its Chief Secretary to
Govt, Department of General Administration, Building No.
1, I Floor, Interim Government Complex, Secretariat,
Velagapudi, Guntur, Andhra Pradesh. Phone: N.A., E-
Mail: cq@ap=gey_i4

2. Collector, Srikakulam District, O/O Collectorate,
Srikakulam. Phone: 08942-222565, E-Mail:
Collector. sklm@glq a:iLtqrn

......RESPONDENTS

THE HUMBLE MEMO OF THE APPLICANT ABOVENAMED

For the reasons stated in the memo, the Honble Tribunal

may be pleased to observe the fact that the Respondent No.

2 through his proceedings vide Rc No. 217612022181, dated:

21.O2.2023 appointed the Tahsildar of Saravakota (M) as one of

the member in the joint committee, two official members of the

Joint Committee appointed by the Respondent No. 2 did not

consider the observations of the applicant-member, acted in

the interest of the owner of the unauthorized building

constructed in Sy No. 360 of Kummarigunta (R) of Saravakota

(M) and acted to protect the Tahsildar of Saravakota (M) who is

accused in FIR B of 2023 registered U ls 2B6IpC at Saravakota
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PS. Hence, this Memo.
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Report ofthe General Secretary, Forum for Social Justice & Anti-Corruption (Member ofloint Committee)
in the matter of OA 9 of 2023 titled as "Forum for Social Justice & Anti-Corruption Vs State of Andhra
Pradesh" in compliance of Hon'ble NGT order, dated: 03.02,2023 as well as the proceedings, dated:
21.02.2023 vide RC No. 21761 2022lE1 of the Collector & District Magistrate, srikakulam District.

It is Respectfully Submitted that

1. The Proceedings, dated: 21.02.2023 vide RC No. 2176/20221E1 of the Collector & District Magistrate,
Srikakulam District communicated to the the General Secretary, Forum for Social Justjce & Anti-CorruDoon on
22.02.2023, 7 .15 PM.

2. As per the Proceedings, dated'. 21.02.2023 vide RC No. 2f76/2022/EI of the Collector & District Magistrate,
Srikakulam District, a Joint Committee consisting of the Joint Collector, Srikakulam, The Sub-Collector. Tekkali.
Superintendent Engineer, PRD, Srikakulam, Tahsildar, Saravakota and the General Secretary, Forum for Social
Justice & Anti-corruption is appointed and directed by the Collector & District llagistrate, Srikakulam District
to conduct the joint inspection in the matter of OA 9 of 2023 and to submit the detailed reDort bv 23.02.2023
to the Collector & District l"'lagistrate, Srikakulam District.

3. Attendance: The Joint Collector, Srikakulam (Absent), The Sub-Collector, Tekkali (present at 11,3Oam),
superintendent Engineer, pRD, srikakulam (present at u.15 am), Tahsildar, saravakota (pres€nt at
10.45 am) and the General Secretary, Forum for Social Justice & Anti-Corruption (pres€nt at 1O.30 am)
on 23,02.2023 at Sy No, 360 of Kummarigunta (R), Saravakota (M)

4. Action: Four Member Joint Committee observed the following facB:

a. As per the Revenue Records, a hil named Arudhu Konda is extended in sy No. 360 of
Kummarigunta (R) & Sy No. 45212 ot Thogni (R ), Saravakota (M)

b. As per the FMB, cranite cufting & porishing (private) Buirding is in sy o. 360 of
Kummarigunta (R), Saravakota (M).

c. The Owner of the said Granite Cutting & Polishing (Private) Building in Sy No. 360 of
Kummarigunta (R), Saravakota (M) said that he has obtained construction permisston from the
Asst Director (Mines), Srikakulam. But the fact is the Asst Director (Mines), Srikakulam is
not competent authority to grant construction permission for Granite Cutting &
Potishing (private) Building.

d. It is clear that the said Granite cutting & Polishing (Private) Buitding in sy No. 360 of
Kummarigunta (R)' saravakota (M) has no construction permission from the
respective Gram panchayat,

e. 10 trees having age of more than l5O years were cut down in Sy No. 45212 o1Thogiri
(R), Saravakota (M)

f. tu per para 3(axii) ofthe c.o. Ms No. 571, Revenue (Assignment-I). Dept., Dated: 14.09.2012,
oniy waste and dry lands should be proposed for alienation and wet, irrigated lands shoutd not
normally be considered for such as, tank beds, river beds, hillocks with afforestation etc shall
not be alienated or allotted. Further, as per Para 3(c) (viii), the ban on change of classification
of tank bed lands shall be strictly enforced. Hence, it is illegal to const'ruct Anganwadi
Buitding in Sy No.45212 ofThogiri (R), Saravakota (M).

5' Speciar observations by the cenerar secr€tary, Forum for sociar Justice & anti-corruption:

a' The sub-collector, Tekkali & The superintendent Enganeer, pRD, srikakulam acted in the interest of theowner of the said cranite cutting & porishing (private) Buirding in sy No. 360 0r xummariguna 1n;,Saravakota (lvl).

b' The sub-colector, Tekkari & The superintendent Engineer, pRD, srikakuram acted to protect theTahsjldar, Saravakota.
c The sub-collector, Tekkali & The superintendent Engineer, pRD, srikakulam left the inspection In themiddle at 1 pM. Hence, this inspection remains incomplete.d rhe sub-colector, Tekkari. & The superintendent Engineer, pRD, Srikakuram refused to record theobservations of the General Secretary, Forum for Social lustjce & Anti-Corruption.

6' conclusion: In view of the above position, the cotector & District Magistrate, srikakuramDistrict may consider the present status of the illegal and un-authorized constructions in sy I{o.360 of Kummarigunta (R) &-sy No.45212 ot rno-giri 1ny, saravatota (M). Howeyer, 10 treeshaving ase of more than 
lS!.V-e1rc 

were cut dowi in iV no. ISZIZ of Thogiri (R), Saravakota(M)' Hence, the colector & District Magistrate, s.itatur"m District may instruct the concernedofficiars to take immediate action agai;st the itegar anJ un-authorized constructions in sy I{o.360 of Kummarisunta (R) a si No. qsV z' or iiogiri (R), saravakota (trr) and theperons/officiars who cut down lo trees having age of more than l5o yea,= in sy No, 452t 2 0tThogiri (R), Saravakota (M).

Report submitted to the Collector & District Magistrate. Srikakulam
Electronic Mode. 

-

District on 23. at 10 PM
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Rc. No. 2 1 76/2022/ Et, Dt. 2 1 .02.2023 Collector's Office, Srikakulam

PRoCEEDTNGS OF THE DTSTRTCT COLLECTOR, SRTKAKULAM
PRESENT:: SRI SHRIKESH LATHKAR, I.A.S.,

*****
Sub: Suits - Srikakulam District - O.A. No.9 of 2023 of the Hon'ble National

Green Tribunal, Chennai - Tekkali Revenue Division, Saravakota Mandal,
Thogiri Village - Sy.No.452-2 of Thogiri Village - Appointment of Joint
Committee - Orders issued.

Read: 1. O.A. No.9 of 2023 of the Hon'ble National Green Tribunal, Chennai filed
by the Forum for Social Justice & Anti-Corruption (NGO) Rep. by its
General Secretary, Door No.58-14-87/28, Marripalem, Vuda Colony,
Visakhapatnam-530018
2. Orders Dt.03.02.2023 of the Hon'ble National Green Tribunal, Chennai
in I.A. No.13 of 2023(SZ), in O.A. No.9 of 2O23(SZ)

@@@

ORDER:

In the reference 1't read above, the Forum for Social Justice & Anti-Corruption

(NGO) Rep. by its General Secretary, Door No.58-14-87/2B, Marripalem, Vuda Colony,

Visakhapatnam-S30O18 has filed an application before the Hon'ble National Green

Tribunal, Chennai impleading the following as respondents

1. State of Andhra Pradesh Rep. by its Chief Secretary to Government,
Department of General Administration, Building No.1, I Floor, Interim
Government Complex, A.P.Secretariat, Velagapudi, Guntur, A.P.

2. District Collector, Srikakulam.

The petitioner in the above application has stated that, since the Respondent

No.2 is acting in the interest of grabbers by allowing constructions like private buildings

in Sy.No.360 of Kummarigunta Village, Anganwadi building in Sy,No.452-2 of Thogiri

Revenue Village, cutting down 10 trees more than the age of 150 years etc, in Ralla

Gutta (Hill Lock/ Corridor Area) in Saravakota Mandal, Srikakulam District in the State

of Andhra Pradesh in the name of construction of Anganwadi building is adversely

affecting the ecosystem and the overall ecology of the area, and thus there is

substantial question relating to environment, wherein the community at large is
affected by the environmental consequences, which needs to be decided by this Hon'ble

Tribunal.

The petitioner has prayed the Hon'ble National Green Tribunal, Chennai that

a. Pending final decision on the application, the Hon'ble Tribunal may be pleased

to direct the Respondent No. 1 or appoint joint committee to submit the

detailed report on all illegal constructions like private buildings in Sy.No.360

of Kummarigunta Village, Anganwadi building etc, in Sy.No.452-2 of Thogiri

Revenue Village i.e., Ralla Gutta (Hill Lock/ Corridor Area) in Saravakota

Mandal, Srikakulam District in the state of Andhra Pradesh and details of

authorities who are acting in the interest of grabbers, cutting down 10 trees

more than the age of 150 years in the name of construction of Anganwadi

Building etc, and action taken report etc.,

b. Pass any such other or further order as this Hon'ble Tribunal may deem fit
and proper in the facts and circumstances of the case.



In the reference 2nd cited, the Hon'ble National Green Tribunal, Chennai has
passed the following order on 03.02.2023 in I.A. No.13 of 2023(5Z), in O.A.No.09 of
2023(SZ).

"The learned counsel Mrs. Madhuri Donti Reddy accepts notice on behalf
of Respondent No. 1 & 2.

Admittedly, the 1o number of trees have already been cut and removed
from the said survey numbers and the photographs also reveated that
some constructions are already been made.

The only objection is that they shoutd not have cut the trees and shoutd
not have allowed the private buildings to come up in the hillock area
viz.,'Ralla Gutta'.

rn this regard, we direct the znd respondent namety, the District
Collector - Srikakulam to enquire into the matter after affording an
opportunity of hearing to the applicant herein and pass appropriate
orders, considering the above said issue of cutting of trees.

Let this exercise be completed within 4 (Four) weeks time and the
compliance report may be filed by the District Collector - Srikakulam on
o6.o3.2023."

In view of the above circumstances, a Joint Committee consisting with the
following officers and the applicant in this o.A. is appointed.

1. The Joint Collector, Srikakulam
2. The Sub-Collector, Tekkali
3' The superintending Engineer, panchayat Rai, srikakuram
4. The Tahsildar, Saravakota
5' The applicant, i.e,, Forum for Social Justice & Anti-Corruption (NGO) Rep. by

its General Secretary, Door No.58-14-87/2P , Marripalem, Vuda colony,
Visa khapatnam - 530018

The Joint Committee is hereby directed to conduct the joint inspection in this
matter and submit the detailed report to the undersigned by 23.oz.zoz3.

sd/ - SHRTKESH LATHKAR
District Collector,

Srikakulam

/ /t.c.t.b.o/ / ,"-u
t). 1"4

TO
The Joint Collector, Srikakulam.
The Sub-Collector, Tekkali.
The Superintending Engineer, Panchayat Raj, Srikakulam.
The Tahsildar, Saravakota.
The General Secretary, Forum for Social Justice & Anti-Corruption (NGO), Door No.Sg-
14-87 /28, Marripalem, Vuda Colony, Visakhapatnam-530019
The District Head-Housing, Srikakulam
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